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Urban Development and Housing Department

Notification
The 3™ June 2025
No-11/N. Vi./Gathan-08/25-1593/UD&HD—In exercise of the powers conferred by section

3 read with section-4 of the Bihar Municipal Act, 2007 (Bihar Act, 11, 2007) the Governor of Bihar
desires to publish the following draft order, which is published for the information of the persons
who are likely to be affected by it and notice is hereby given that the said draft will be considered
within a month from the date of publication of this notification.

Objections/Suggestions received through the concerned District Magistrates /Divisional

Commissioner during the draft publication will be considered under section-5 of the said Act.
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Draft Order
No-11/N. Vi./Gathan-08/25-1593—1In exercise of powers conferred by Section-8 (c) of the

Bihar Municipal Act, 2007 (Bihar Act, 11,2007) the Governor of Bihar hereby declares the areas

having Population as per census, 2011 is 65451, falling in the circle of column 3 of Danapur Sub-

division of the District of Patna to be included in the Nagar Parishad, Khagaul boundaries of which

are as follows:-

SI. | Name of Name /thana no. of Boundary Area of Total
no. | Proposed included Villages (with thana no.) of Proposed | Population
Urban Proposed Urban of
Body Urban Body Body Proposed
Urban
Body (as
per census
year, 2011)
1 2 3 4 5 6
Name of District-Patna
1 Nagar Nagar Parishad, North-
Parishad, | Khagaul, Mustafapur(36),
Khagaul. | Full Village- Aashopur (34),
Saidpura (51), Nasirpur(45),
Aadampur Kala (40), Usriikala(32)
Aadampur khurd(39), South-
Sandalpur (43), Mahammadpur Korji(41), E =
Badi Khagaul(49) Bhushaula Danapur (40), =3 3
Part Village- Nawada (39) Z,.) o
Lakhani Bigha(41), East- =
Khedalpura (48), Patna Nagar Nigam(53),
Mustafapur(36), Nohsa(38)
Aashopur (34), West-
Sarari (44) Sarari (44),
Gorganwa (47)

This area will be called Nagar Parishad, Khagaul.
2. This notification shall come in to force at once.

By the order of the Governor of Bihar,
ABHAY KUMAR SINGH,
Secretary to Government.
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